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Pesnondpnt,s 

(Pv none) 

ORI)PR (ORAl 

None annpared for the prties. 04 is disposed of -in 

terms of Rule 15 ,nd 16 CAT (nrocedure.) Rules. 

2. 	App1icnt. impugns respondents Memo dted 

16.4.2002 nicina him tinder susnension tinder Rule 10(1) CCS 

(CCA) 

	

	ises. 	hereinft.p.r refer to As Rules. 	4nnlicnt. while 

workina as neon ws placed tinder suspension with effect from 

on a cont.empTht.ed discinlinry proceedings. 



,. 	Vide Memo dt.ed 2.7.2Q2 . 	nnlinent has been 

mior penit.y rhrae sheet, tinder rule 14 of the Rules 

ibid allpging snred of happipps allegations of r.orrunt,ion 

Qfl5t.nir officers vit.it
.ing the workina atmnsphprp of 

the Tfl5t.t.jjtp 	
The enquiry is to he further continued. 

4. 	
Apolint, assails his suspension on the around 

that Rule lfl(1) of the Rifles ibid requires mention of 

cOnt.emnited proceRdings in the order of stJsflension 
	On 

I nvest.i gt.i on of the case there is no ground for RuxppnRlon. 

6. it is st,t.ed  that resnondpnts have not passed the 

imnuaned order in nuhi Ic intert hut nersoni hiss 
of 

respondent No. 	
2 who wnt,ed the enniicnt. to give 	flce 

comniint, indicet.ina other emp1ove,ç. On refusal by the 

phicnt he was Punished 

Tt, is stMt.p.d that placing  a governmenrvnt 

under suspension on estMhlishmpnt of prima fcie case and 
if 

there is no qpprphension of hampering the dcinlinrv 

Proceedings in any manner 	
the uJnnecesry suspension is t.n 

he avoided. 

L 
Resnondent,s in the reply filed ehement,iv rplied 

the contention and took a Preiiminrv ohiect.ion that applicant 

hd 	
fi led to file the st.t.ut.ory remedy tinder Rule 22 of the 

Act by filing an ennei against the order of suspension 

such OA is hrred tinder section 2fl of the Adminjstrj-.p 

L Trihtjnl Act. 1R5, 

4' 



R. On mp.rit.s it, is contended that applirant hd been 

nlced tinder suspension and an invest.iat.ion hs been c.rried 

out on n cont.emnTht.ed proceedings for alleging c ndtic.t. of the 

npiicnt which is within t.he nmhit of Rule in(Ii. 

. 	 Tt is st,t,ed that by nuhsequont isstince of 

charge-sheet t.he suspension of applinant is justified. 	The 

letions against applicant are arve making false 

cust.ion against the senior officers. 

in. 	T have creftiilv considered the rivi 

c.ont.ent.i ons of the n rt.i es and perused the mt.er I 1 on record. 

Aainst the order nssed under Rule 10(1) nicing the 

npiic.nt tinder suspension on cont.empit.ed proceedings, the 

t,t.ut.orv remedy is availahla to the applicant tinder Rule 

22(1) of the COP (CC.A) Rules 196F. 

Admittedly 	
. 

.s the foresid remedy hs not, 

been exh8tist.ed the present. 04 is not mintMinhle in view of 

Section 20 of AT Act IqRF which rentiires an Application to he 

dmit,t.ed after ehijst.ina of 8vailahlo remedies tinder the 

Rules. 

Tn view of the mt.t,er. 	the nresent. (IA 	is 

dismissed for non ehtist.ing of deprt.mentMi remedies with 

liberty to the applirant to avail the remedy in accordance 

with Rules and t.hereft.er  if eagrieved, to approach this Court 

in annordnnre with iw. 

K60~ 
(Shnker RIi) 
Member (J) 
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